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attack, this the 24th day of August, 2000. 

GOPAL CH.PANDA. 	 ... 	 APPLICANT. 

VRS, 

UNION OF INDIA & ORS. 	... 	 RESPONDENTS. 

FOR INSTgJCTEONS 

whether it be referrel to the reporters or not? 

whether itbe circulated to all the Benches of the 

Central Administrative Tribunal or not? 

- 
(G. NARASIMHM) 
MEB ER (JUDICIAL) 
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C EN TRAL ADMI NI S TRA IT VE TR13UNAL 
CU TTACK B ENCH; CU 'ITACK. 

ORIGINAL APPLICAITON No .539 oF 1999. 
Cuttack the 24th day of Aug.,2000. 

CO RAM; 

THE HrN)U RABL E MR. SOMNA PH SOM, VICE-CHAIF44AN 
AND 

THE HONOURAI3LE MR. G.NAASIMHAM,MENaER(JUDICIAL). 

GOPAL CHANDRA PANDA, 
Aged aboit 33 years, 
S/o.Ganesh Chandra panda, 
Village-Mugapada(BiLllhan), 
Po:Udrang,FS/Distjajpur, 	 ..,. 	APPLICANT. 

By legal practiticner; M/s. R.C.Rath,P.K.Rath.B.SahU,S.Jçpanda, 
Ad vcc ates. 

-VERSUS- 

Uni'-n of India represented thriigh its secretary, 
Ministry of Callrrunicati'ns,$anchara Bhawan, 
N eu,  Delhi. 

The Chief postmaster General of ()rissa, 
l3hUban eswar, DiSt;KhU rda. 

superintendent of post offices, Cu ttack, 
Northern DiLsi'-n,cUttack. 

ASSt.Sl4dt. of PSt offices, 
Kendrapada Suo DivisiciTi, 
Kenci rapada. 

... RE5PONDENI. 

By legal practi ti v-ner; Mr.B. K. Nayak, Addi ti al standing cri.insel. 
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ORDER 

MR. SOMNA]}1 SOM, -VICE-Cl iAI IRNAN 

In this original App1iCatifl the applicant has prayed 

for quashing the notificaticn dated 9,9,19,at JJ1nexure-2 

inviting applications fran the general public for filling u1  

of the post of EDBPM, Ratnagiri Branch post office.Hjs second 

prayer is for a direction to the Respondent No.3 to issue 

appointment order in pursuance of the selection heldconsidering 

the names which came throigh requisition made to the 	njloyment 

Exchange officer,Jajpur, 

2. 	For the purpose of considering this petitirn,it is 

not necessary to go into too many facts of this Case. The 
Ratnagiri BO 

admitted posit! r-n is that the vacancy of EDSW/arose due to 

superannul'bi on of the earlier incumbent and the Employment 

Exchange officer,Jajpur was asked to sponsor names giving 

prefErence to ST crnunity. 40 names were sponsored out of 

which seven candidates including the applicant applied for 

the post. ispcn:1ents have printed cut that the applicant 

did not furnish all the necessary dccuments and as sch 

he was nbt considered and shri Chitaranjan Kar was selected 

in the post and was directed to take residence in his post 

village.At that time, the then Sudt. of post offices one 

P,C.Behera issued the notification at AnnexUre-2 calling for 

applications fr ciii the ipployment Exchange bu t the suns equ en t 

Supdt, of post offices one shri V.Varahalu took the stand that 

the selection pronesS has been initiated prior to issuing 

the DG posts letter dated 19th August,1990 in which it was 

directed that for filling up of the post of EDAs,alnngwith 

requiSi ti ons to the xnpl oymefl t Exchange, pu)l ic not! ficati on 

sh'-uld also be issued.CirCular also provides that this prredure 
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.4- ri 	shall not be applied to the cases where the selection process 

had already been initiated.In view of this, mi tially the 

succeeding spo decided not to act upon the notification at 

AnneCure2.It has been submitted by learned ccunsel for the 

petitioner that another candidate for the same post came up 

before this Tribunal in nA No.606/98 which was disposed of in 

order dated 6.8.1999.In that order, this Tribunal tocic into 

the fact that even before issuing the circular dated 19.8. SO 

by the DG pcsts, the H-j1'le Supreme Crt in the case of 

Supd t. of EKcise,Malkapuram held that besides calling for 

names frem the Employment change,public notification shoild 

also be issued.Basing on this in OA No.606/98, a direction 

was issued to ac t up on on the n o U Li ca Li on • I t is su bmi tt& 
FJ 

by Mr.Nayak,learn€d Nlditicnal Standing Cinsel that after 

the above order of the Tribunal in OA No.606/98, the Respondents 

have ac ted and Li nail s ed the s el eC U on to the p os t of EDs4, 

Rathagiri and the selected candidate has already joined. As 

in the earlier case,we had directed the Respondents that 

public notice shonld be acted upon there is no Case for 

quashing the public notice as prayed for by the applicant because 

of reasons indicated by us in rjur order dated 6.8.1999 in 

O.A.No.606/98.This prayer,is therefore, held to be withjit any 

merit and is rejected. 

AS rega d s the sec cnd prayer which is C on sequential 

to the first prayer that the selection shiid be confined to the 

persons sponsored by the Employment p>change. The second prayer 

is also held to be withit any merit and is rej ected more so 

when a pets on has been s el eC ted and has j oin ed the P05 t. 

in the result,therefore, the application is held 

to be wi th 0.1 t any me ri t and is rej ec ted • N o C 

°r• G. NARASIMH?M)  
M43 ER(J1JDICIAL) 	 VlCF-CHA1'41f 


